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Order with SigDature 

i9.7.9 Refering to order dated 4.1.1995,  

the applicant cia irns that he had  pre fe rre d 
WOcJJ 	L$1c' 

an appeal dated 25.6.1993 before the 
o4qiv d 	Ll 

Direct or of Poa 1 	e rv ice s • T he re was a 

direction of this Tribunal to dispose of kt 	\VQ 

the same within 60 days. In Misc .pplica- 
'" 	crc4 

tion 186/95, the respondents*  counsel 

hxi U.13.1-10hàpstra states that the applican 

has not preferred any appeal and he has 

made a wrong statement before the HOn*blG 

Tr ibuna 1 in 0 .t .eoS/94. 	hen the rrtte r 44t 
was d isc ussed in the Court, Shr i B.S. q 
Tripathy, learned counsel for the pet itione 

reiterated his claim that the appeal had 

been filed. But in the interest of speedy 

justice to the applicant, he agrees to 

file another copy of the appeal dated 

25.6.1993 before the D.P.S. I-e also agreed 

to withdraw the '-offtempt ktition 1/96. rfr -LY tVfYI 

In the circumstances, the counsel for the 

applicant shall file a copy of the appeal 

before the £).P.S. within two weeks from 

to-day whereupon the D 	al' dispose 

of the said appeal  within four weeks from 

the date of presentation of the appeal. 

Misc.Application 186/95 is accordingly 

disposed of. 

In view of the orders passed above, 

Misc.pplication 768/95, seeking a direction 

for appropriate orders to the respondents to 

implerrnt th 	ordEr octed 4.1.1995 is also 

disposed of. 
Hand over copies of the orders to 

the counsel for both sides. 
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